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English Version) of the Estimates
Committee on Action Taken by Gov-
ernment on the recommendationg con-
tained in the Twenty-third Report of
Estimates Committee (Sixth Lok
Sabha) on the Ministry of Informa-
tion and Broadcasting—Directorate of
Advertising and Visual Publicity.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

EiGHTH REPORT

SHRI BANS] LAL (Bhiwani): 1 beg
to present the Eighth Report (Hindi
and English versions) of the Com-
mittee on Public TUndertakings on
Action Taken by Government on the
recommendations contained in the
Twentieth Report of the Committee on
Public Undertakings (Sixth Lok
Sabha) on Structure of Board of Ma-
nagement of Public Undertakings and
other allied matters,

—

12.07 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMORTANCE

RECENT AGITATION BY LAWYERS AND
OTHERS FOR SETTING UP A BENCH OF
ALLAHABAD HIGH COURT IN WESTERN UP
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Allahabad High Court

A Bench (C.A)

¥ ow are frdzn wem g faaw
P

wore wgaw : fad ww oWy
g é wars g

st wACH qed o F fyd Ay
FA @ @ g F e e
&7 X YTHT IA9TE §, T4 WG
9T Al A1 qFIIL & )

WA WEAT : HF 9T T |

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): Sir, the Govern-
ment have seen press report to the
effect that lawyers in various districts
of Western Uttar Pradesh have been
boycotting courts and agitating the
demand for the establishment of a
Bench of the Allahabad High Court to
cater to the needs of the people of
the western districts of Uttar Pradesh.
A bandh ig also reported to have been
organized in some districts. The Gov-
ernment have also received represen-
tations from Bar Associations—of the
districts of Western UP. a5 wel] as
from other bodies and individuals
making this demand. There have been
press reports to the effect that the
lawyers of the Allahabad High Court
are opposing this demand and have
also boycotted courts at Allahabad.

Demangd for the establishment of a
Bench of the Allahabad High Court
for the Western districts of Uttar
Pradesh has been made in the past
from time to time, although different
places have been suggested for the
location of such a Bench. On a pro-
posal made by the State Government
of Uttar Pradesh in 1979 for the estab-
lishment of such a Bench at Meerut
having jurisdiction over the Meerut
and Garwal divisions and the dis-
tricts of Moradabad and Rampur, the
views of the present Government of
Uttar Pradesh were sought. The State
Government have recommended the
establishment of a Bench to cover the



